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P o s t s  an d  T e l e g r a p h s  C o m p l a f n t s  
O r g a n is a t i o n

^1697. Shri D. C. Sharma: Will the 
Minister of Oommuiiications be pdeas- 
^  to state:

<a) the number of complaints 
pending on the 1st April. 1955 with 
the Posts and Telegraphs Complaints 
Organisation:

(b) the number* of complaints re­
ceived during 1954-55 so far; and

(c) whether any cases of fraud were 
also dealt with by the Organisation 
during this period?

The Deputy Minister of Com­
munications (Shri Raj Bahadur): (a)
34,360 (on 1-3-55)

(b) 4,19,616.
(c) Yes.
Shri D. C. Sharma: May I know 

what procedure is adopted to dispose 
of these complaints and if the hon. 
Minister has had any complaints 
with regard to the delayed disposal 
of these complaints?.

Shri Raj Bahadur: We have got a 
special Complaints organisation with 
its offices all over the country. We 
have got a Director of Complaints 
who looks after the entire Complaints 
organisation. We have got 7 Circle 
Complaints officers tor doing com­
plaints work, and then 6 Circle Com­
plaints officers who do complaints 
work plus other postal work, 13 
Assistant Complaints officers, four 
Complaints Inspectors for Post offices 
and 13 investigating Inspectors, The 
disposal of complaints, I think, is 
fairly satisfactory.

S-hri D. C. Sharma: Is it not a fact 
that a Member of the Lok Sabha sent 
a complaint to this department about 
9 or 10 months ago and it has not 
yet been disposed of? Yet, it is said 
that the matter is very satisfactory.

Shri Raj Bahadur: That depends 
on the nature of the complaint. If 
that i>articular compdaint pertained 
to fraud or involved closer investiga­
tion or police investigation, that 
matter may be deemed to be such in 
which nothing could be done so far 
as this organisation is concerned. It 
should be pending with the Police.

H o m o e o p a t h y

*1698, Shri S. C. Samanta: Will
the Minister of Health be pleased to 
state: ^

(a) the constitution and functions 
of the Advisory Committee on 
homoeopathy; and




